
261 Election to Comm. SRAVANA U, latl (SAKA) Re. Question of PrMlege 262 

(iv) G.S.Rs. 1730 and 1731 publish. 
ed in Gazette or India dUled Ihe 
19th July. 1969. together with 
an explanatory memorandum. 

[Placed ill Library. See No. LT 1491/ 
69]. 
DEMANDS FOR EXCESS GRANTS 

(RAILWAYS). 1967·68. 
THE DEPUTY MINISTER IN THE 

MINISTRY OF RAILWAYS (SHRI R.L. 
CHATURVED('I: Sir. I beg to present a 
statement showbs D~mands for Etcen 
Grants in resp~ct of the Budget (Railways) 
for 1967·6~. 

MESSAGE FROM RAJY A SABHA 

SECRETARY: Sir. I h,we rep.>rt the 
follllwing me <sage rec:iv~J from th: S~cre· 
tory of Rajya S"bln :-

"In accordance with tho provisions of 
rule 127 of the Rules of Procedure an.! 
Conduct of Business in the Rajy" 
Sabha. I am directe'! to Inf"'l0 the 
Lok S3bha thaI the Rajya Sabha. at 
its sitting hold on the 31st July. 1969. 
agreed without any amendment 10 the 
Unlawful Activities (PreventIon) 
amendment Bill. 1969. which was 
passed by the L~k Sabha at its sittIng 
helJ on the 23rd July. 1969." 

ELECTION TO COMMITTEE 

(.'enlrat Council for Research In Indl .... 
Medicine and Homoeopalhy 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
PLANNtNG AND WORKS. HOUSING 
AND URB.AN DEVELOPMENT (SHRI B.s. 
MUTHY) : I beg to move Ihe rollowln, :-

"That In pursuance of p,ra,raph 
I (8) & (9) of the Mini.try of Heallh. 
Family Planning. Work<, Houdn, aad 
Urban D:ve\opment (Department of 
Health) Resulution No. F.I.3/68. AE. 
dated the 22nd May, 1969. the members 
or Lok S.~bha do proceed to elecl, In 
such mannor as Ihe Speaker may direct, 
two members rrom amool them.",. 
\0 se/'YC a. memben of \\1& Central 

Council {lIr R~,e:lrch in In·!ian Melli· 
cine and Homoeapathy". 

MR. DEPUTY.SPEAKER: The 
question is :-

"That in pursuance of par31lraph 
1 (8 & 9) of the Ministry of Hoalth, 
Family Planning. Wurks, Housing and 
Urban D~vclop01ent (Department of 
Health) Resolution No. F.).3/6S.AE. 
dat~d Ihe 22nd May, 1969. the memo 
bers of Lok Sabha do proceed to ciccI 
in such manner as the Speaker may 
direct, two nU'mbcrs from among 
Ihemsclve to serw as members of Ihe 
Cenlral Council for Research in 
India" Medicine amI Homoellpalhy". 

The motion Il'as at/opted. 

13.271 hI'S. 

Re. QUESTION OF PRIVILEGE 

MR. DEPUTY·SPEAKER : The other 
day there w." the que,ti,1O lIf privilaG: and 
I have kept il pCRlIi,lg ... /lltl'rruf'/ionl. I am 
not rcp~ating whal I said on thai day. I 
asked Ihe Law Minister tll say s"'ncthln~ 
nb~lllt it. 

SHR) N.K P. SALVE (B:tul): Would 
you give me a minute 7 

MR. DEPUTY·SPEAKER: I have got 
your nutt and I W~In( 10 ~a\'e the tim ... " or th~~ 
House. 

SHRI NATH PAl (Raj.pur) : We 
understand Yllur difficuliy allli we apprl'ciare 
that you want 10 do nuximulIl bU\iinl·s~ in 
Ihe very little lime at our lii<p,,,al. Out 
very llften it happc'I< Ih:1I while Ihe I>u,I"." 
is ru<hed through. the H 'usc I< kft in .Iork· 
ness ,,_ to what i. h:lpp:ning. If he wanl,. 
lei him lake a minute. 

SHRI N K.P. SALVE: It i. unf"rlun.l. 
that the mailer of privilalle should be kept 
In the air h.ngin~ fur such a hlnl time. The 
hon. Law Mlnhter has informc<l me Ihat the 
Dolhi Hiah Court has dismi .. ed the .uit 
In limin... S" far so IIO.,d. My privilege 
mOl ion no doubt includes the queslion "r 
prtlvllcge agaln.t thc Deihl Hi,h C"un bul 
Ihal is al·o aaainst Ihe pi animo who dr:ta~cd 
UI Inlo a courl of law. In .he plaint Ihey 
hive made all 80na or alleaatioos. In view 
or· what the Deihl Hiah Court ha. done 


